
CE1I2RAL AII4IKI3TRATION TRIBUML, JABALPUR BEITCH, JABALPUR

Original Application No. 772/2000

Jabalpur, this day O"^ March, 2004

HOTT'BLE smi M.P.SlNffH, VICE CHAIRMAN
HON'BLE SERI MABan MOHAN, MI^TBER (J)

Bhagwandas s/0 Ramnarayan
Age 62 years
R/o Gandhi Chowk Semariya Tehsil
Hujar Bistt. Rert-ra (MP) . .••Applicant

(By Advocate: None)

—ver'sns—

General Manager,
Central Railvray,
Yictaria Termenias Bombay,
through Divisional Manager,
Central Railivay Division,
Jabalpiir (I4PK • ..Resnondents

(By AdvOcat e: Zu. Anjali Banerj ee)

0, R D E R

By Shri Madan Molg-n, He'-'bei- (j):

By filir^ the present O.A. the applicant has sought

the following reliefs:

i) to direct the non-applicant to pay the interest
on the amount of Rs. 1,84»575/- since 26.9.1998
to 15.2.2000 at the rate that the Hon'ble Tribunal
thinl^s proper.

ii) That e::penses incurred in representirg in
Div. office of the non-applicant uorth Rs. 20,000/-.

iii)to direct the respondents to pa^r the legal e-<penses
incurred in filing the present petition.

2. The brief "♦'acts O"^ the case are that the service of

the applicant started "rcm I0.0l.l95 9 and ended on 29.2.1996

after attaining the age 0/ superannuation 'rcm lard Satna,

Regiore.1 Of ••'ice, Central Railway, Jabalpur.

2.1 The arrears of the increased salary as per I'ifth

Pay Canmission to the tune of Rs. 1,84»575/"- was not paid

f the applicant till the day of despatch of cheque dated

15.5.2000 which was received by him on 22.2.2000. The applicant,

therefore, suffered loss of interest on the said amount
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@ 18^p.a. or 12j5 p.a. oomerolal rate.
Applicant represented the respondeds everal times in this
rogord and incurred loss of Rs. 2000/- on boardi,^ and lodging
e 0. Hence the applicant is entitled to/the interest on the
delayed payment of Rs, 1,84,575,

3- Since this is an old matter pertaini,^ to the year
2000 and none i-ras present on eithe-^ xr^

proposed to disposiis O.A. by invoking the provisions of Rule 15 & 16 o"?
OA. (Procedure^ Rules. 19^. put later on learned counsel fcr
the r^cspondents Ku. Anaiaii Banetx»ee appeared a« she .as heard.
4. Learned o<«nsel for the respondent a-sn.ed that t he
awllcant^has been paid his all due retirement benefits and
arrears o- increased salary consequent of Pifth Pay Ccmmission's
Heport. in time and notbi^ is outstanding t^ea^s the respor.
dents. She further ar^ed that ane to reyislon of pay aoale,
the arreeoes of Rs. ,,84.575/- .as .or.ed etit by the respondent
ana taeaaately a cheque dated 26.9.1998 of tte said amount
was despatched through registered A.r. post at the address
Si-en by the applicant but the said letter returned back
With the remarks -Wro,« address'. Ph^eafter the apulloant
hy his appliccation dated 27.7.1999 requested the respondent for
correction of his address. Consequent upon correction of address,
the applicant after ocmpletion of formalities .as giyen/sent
a cheque of the said amount 0- Rs. ,.84,575/- on 15.2.2000ea
the s-me .as received by the applicant on 22.2.2000. Henoe, the
delay in disbursi^ the said ̂ a.nt cannot be attributed to the
respondent. The delay if any tea taken place is only because of
applicant himself as he had not given his correct address on
which the cheque o' Rs. 1,84,575/- .as sent earlier.
5. After he^cring the learned counsel for the responlent
aM having gone through the reo^ds, .e 'ind ttet the respondent
had no intention to delay the disbursement of arrears of

applicant or to harass him. The delay,
if any, caused .as only due to the applicant himself as he had
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not given his correct address to the respondent* The

respondent, a-^ter getting the correct address o^' the applicant

sent the cheque o-^ his dues i.e^ 1,84,575/- immediately to

the appli-ant* Hence, we are of the consideredT^iew that the

delay is not attributable to the respondent and accordir^ly

the applicant is not entitled to any interest on the afore

said amount.

6. In view of the above, the O.A. has no merit and

deserves to be diaaissed which is accordir^ly dismissed*

ITo costs*
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